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SHRI NIMBALKAR (Kolhapur):

Yesterday I was in Kolhapur where
the riots started, and the situation
there is alarming. It i urgent that
this problem must be taken up ex-
peditiously and solved in the interest
of national integration and in the in-
terest of the fact that it does not
help our country when in this man-
ner heat on both sides is generated.
It is very necessary that we take
quick action, and I would request the
Prime Minister to tell us at least the
method she is going to adopt in the
resolution of this problem.

It is not a nice thing when in your
constituency and even in the constitu-
ency nearabout you see people so vin-
dictive and angry with one another
even though they belong to the same
country. We are supposed to be In-
dians first to whichever State we may
beleng. It is no good for this country
that we do not solve our problems
quickly. It is said that patience is a
good nag, but he too will bolt. Peo-
ple’s patience has been tried long
enough and I think they deserve a
better treatment.

PROF. MADHU DANDAVATE
(Rajapur): Why do you not ask the
Government to come forward with

svine statement on this issue?

MR. SPEAKER: You do not worry
about it. When it comes, it will go
to them.

14.16 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF THE CENTRAL
EXCISES AND SALT (AMEND-
MENT) ORDINANCE, 1973 AND
CENTRAL EXCISES AND SALT
(SECOND AMENDMENT) BILL—
contd.

MR. SPEAKER: Now, we take up
further discussion on the resolution
of Shri S. M. Banerjee disapproving
the Central Excises and Salt (Amend-
ment) Ordinance, 1973 (Ordinance
No. 3 of 1973) promulgated by the
President and 2nd November, 1973
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and the Central Excises and Salt
(Second Amendment) Bill.

SHRI S. M. BANERJEE (Kanpur):
I have already moved.

MR. SPEAKER: You may continue
after lunch.

Now we adjourn for lunch and re-
assemble at 3.15 p.m,

14.17 hrs.

The Lok Sabhu adjourned for Lunch
till Fifteen Minutes past Fifteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at Twenty Minutes past Fifteen
of the Clock.

[MR. DEPUTY-SPEAKER ip the Chair.]

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Mr.
Deputy-Speaker, Sir, with your per-
mission, I present a statement show-
ing Demands for Excess Grants in
respect of the Budget (General) for
1971-72.

15.20% hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF THE CENTRAL
EXCISES AND SALT (AMEND-
MENT) ORDINANCE, 1973 AND
CENTRAL EXCISES AND SALT
(SECOND AMENDMENT) BILL—
contd,

MR. DEPUTY SPEAKER: We now
resume further discussion on the Sta-
tutory Resolution relating to the Cen-
tral Excises and Salt (Amendment)

Ordinance, 1973 (Ordinance No. 3
of 1973).

Shri Banerjee to continue his
speech.

SHRI S, M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I have al-
ready moved my Motion namely,

of
Salt

‘That this House disapproves
the Centra] Excises and
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(Amendment) Ordinance, 1973 (Or-
dinance No. 3 of 1973) promulgated
by the President on the 2nd Nov-
ember, 1973'.

We have discussed the various as-
pects stating that this Ordinance was
not necessary when both Houses were
going to meet just after six days. Al-
though a reply has been given and
the hon. Speaker has also expressed
his displeasure over certain  Ordi-
nances at a time when Lok Sabha was
about to sit, I cannot but express a
serious protest and disapprove at
Government’s  policy of realising
certain taxes or excise duties through
an Ordinance. I think the Ordinance
making power has been misused in
this case—misused in favour of the
Government at the cost of the peo-
ple. I do not want to touch upon
this as it had been touched by my
friends here at the introduction of
the Bill. Various points of order had
also been raised. I should start by
quoting what Shri Chalapathi Rau,
a famous editor of the National He-
rald, one of the eminent journalists
of this country wrote when this Or-
dinance was brought. I quote from
his statement. This is what he writes:

“If a crisis cannot be resolved,
why not deepen it? This seems to
be the novel approach of the Gov-
ernment to the difficult economic
situation, confronting the country.
There s hardly any other explana-
tion for the latest steep increases
in the prices of petrol, kerosene,
cooking gas and certain other pet-
roleum goods. The increases are
far in excess in what has been ne-
cessitated by the increase in the
price of crude announced by the
West Asian = countries. A specious
argument of the Government is
that by raising the prices of pet-
rol, they can discourage the con-
sumption of these items. But they
forget that the increases in  the
prices of petroleum wvroducts will
further raise the prices of other com-

modities. Traders want only an
excuse to increase prices angd the
Government have new pravided
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them with a wvalid reason to do
so....”

These are the observations made
by Shri Chalapathi Rau who is above
politics. Now, I will tell you how
many times the prices have been in-
creased. This is the fifteenth price
rise of petrol in the last ten years. Of
the pre-November price of Rs. 1.66
per litre of petrol, Central Excise
was Rs. 120 ie, 72 per cent. Of
the present price of Rs. 2.73, Rs. 2.20
will be the excise duty ie, 86 per
cent. In addition to above, the
State Governments levy sales tax
and in the case of kerosene oil about
36 paise of the pre-November price
constitute the Central Excise and
‘other duties. Total revenue from
the Central Excise on motor spirit
was Rs. 4046 crores in  1960-61,
which rose to Rs. 240 crores in 1972-
73 Budget. An additional duty of 80
paise per litre of motor spirit was
levied this year to bring an addition-
al revenue of Rs. 19.20 crores g year.
I am quoting these figures to explain
how Government, relentlessly and in
an unchecked and unabated manner,
have increased the price of these
products under the plea that this
affects only the affluent society and
not the common man. Sir, I am yet to
know of any affluent society which
uses kerosene oil. I can understand
petrol being used by them. In case
the consumption remains at the same
level an increase of excise duty of
this order should bring an additional
sum of Rs. 240 crores.

The revenue from the excise duty
on kerosene rose from Rs. 8.29 crores
in 1960-61 to Rs. 142 crores in 1972-
73. The excise duty on kerosene by
no stretch of imagination could be
considered a measure to curb con-
sumption of the upper classes. At the
present level of consumption this
increase in excise duty on petrol and
kerosene together is expected to yield
an addtional revenue of Rs. 330 crores
annually, although last year by the
increase in the excise duty on petrol
and kerosene put together the yield
was only Rs. 382 crores.
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The hon. Minister of Finance and
also the hon, Minister of Petroleum
and Chemicals have said that they
want to have a check on consumption.
But I would like to point out that
they did not resort to rationing. They
could have resorted to rationing of
petrol and fixed, say, 5 litres. In other
countries like Germany for instance,
they have two days in a week, Satur-
day and Sunday, when they have
prohibited the plying of any vehicle
including public vehicles if they are
only used for individual purposes. Of
course, doctors have been exempted.
Since they have forty hours’ work per
week, the workers also do not go for
two days in the week, namely Sa-
turdays and Sundays. Here also, con-
sumption could have been checked
in that manner. But they never want-
ed to have any check on consumption.
They only thought it fit to take ad-
vantage of this price rise of import-
ed crude and increase the prices here
steeply. Whereas the rise was only
1.7 p, they have increased the prices
by levying an excise duty of Re. 1 to
Rs. 1.7. In the same way, although
the price was reduced by 10 p. later
on, the price of kerosene also was
increased beyond expectation.

I submit that their statement that
they wunted to check consumption is
not a correct statement. Rather, it
is a misleading statement. For ins-
tance, what they have said in  the
Statement of Objects and Reasons?
They have said there:

“Besides, keeping in view the
high level of budgetary deficit this
year due to unanticipated and ur-
gent demands of inescapable na-
ture, a series of measures had to be
taken to reduce the level of deficit.
It was therefore, decided as an im-
mediate measure to steeply in-
crease the prices of two of the prin-
cipal petroleum products, namely
motor spirit and kerosene, the ma-
jor part of this increase being ef-
fected by substantially increasing
the Central excise duty leviab'2

thereon.”
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They have created g deficit. and I
submit that they are solely responsi-
ble for the deficit financing. It has been
said that this deficit financing will
ultimately result in higher prices, but
we have also been told at the same
time that in a developing economy
or in an underdeveloped economy,
deficit financing is a ‘must’. I do
not want to quote the extent to which
it has been increased. Perhaps, it
is Rs. 800 crores now. So, was it
an honest or truthtul statement when
they said that they wanted to check
consumption? Or was it that they
wanted to fleece the common man
and raise revenue by resorting to
this sort of practice by using the
Presidential pewer under the Consti-
tution to promulgate ordinances for
their own advantage and for the dis-
advantage of the common people?
Sir, T hold them responsible for this
very shady deal by bringing forward
an ordinance just when the Lok
Sabha was about to meet six days
later. This was known to them. This
was well-planned. This was not only
due to the increase in the price of
crude. They took advantage of that
and increased the price.

In our country, the foreign oil com-
panies account for 50-55 per cent ot
the refineries. In the last 14 years the
three foreign oil companies have re-
patriated to their respective countries
Rs. 10.48 crores worth of foreign ex-
change out of which the amount un-
der marketing account alone is Rs. 742
crores and on the refinery side Rs. 340
crores. The total assets, fixed invento-
ries and other current assets, of these
concerns aggregate to Rs. 62.80 crores.
Such a plunder is going on in our
country.

When we ask Government to take
over these foreign oil companies, they
say ‘no, it is not to be done’. There
were three items on the agenda as
to what should be done. Should they
be nationalised? The reply was ‘no'.
Then the question was whether some
shares should be taken over. To that
also, the anstver was ‘no’. Ultimately
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it has been decided not to touch the
foreign oil companies.

I would like to know from the hon.
Minister hcw even after all that has
happened these foreign companies con-
tinue to bully us and have tried to
shoot at us with a double-barrelled
gun, by way of increase in price and
continuation of scarcity. In the light
of this, should not these oil compa-
nies be nationalised? Why is Govern-
ment so shaky about it? I do not
know. The reasons are better known
to them.

So 1 personally feel that the time
has come when these o0il companies
should be nationalised. @ As for the
prices, I do not know what will hap-
pen now. Even today you must have
read in the papers the headline ‘India
faces an o0il crisis in the New
Year’. The Arab countries have
decided to cut the oil output fur-
ther. There is going to be auction
of oil. I do not know what will the
price be like in the auction. The
power blocs will pay a vital role in
this. It may so happen that the
US Government with the help of its
dollar may be the highest bidder and
the major portion cf the oil may go
into their hands. Again we  will
have to beg or borrow I do not use
the word ‘steel’—oil, from the same
source. What is going to happen?

In this discussion, I had expected
that apart from the Finance Minister,
the Minister of Petroleum and Chemi-
cals had been present here. He has
to tell us what is going to be the
future of the country in respect of
oil supply. This clearly reveals that
although it has been decided that pri-
ces will no aore be increased, based
on present news there is every chance
of the rise going up.

While replying to the adjournment
motion the hon. Finance Minister has
said that this is not going to affect the
common man, that the increase in
petroleum prices has affected only the
affluent. I would like to ask why the
buses did not ply in Calcutta. Are
these people who trasel by buses be-
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longing to the affluent section of the
population? How was it that there
was a strike by taxi-men throughout
the country? What is their condition
today? If prices increase more, I am
sure nobcdy will be able to hire a
taxi. That is why it is high time
that some decision should be taken to
reduce the prices. This has ultimate-
ly affected these middle class emplo-
yees who have bought scooters after
getting a loan. With the greatest diffi-
culty, they got scooters. They are still
repaying the loan in instalments, You
will have seen government employees
travelling with wife and children on
a sccoter. He has been hard hit. It
you say that this price hike has affect-
ed the affluent society, 1 think that
will be a sad commentary on the un-
derstanding of the ruling party.

So, I have a feeling that the hon.
Minister will have to take a decision
here and now so that we know whe-
ther rationing is necessary anq whe-
ther this thing could not be done
through rationing and why this was
not resorted to.

Take kerosene oil, Although  the
price has been reduced by ten paise,
who uses kerosene 0il? Whether it
is kerosene oil or gas—these two
tl}ings are used by the middle class
or the low middle class and barring
the gas—also by the working  class
families. What is happening in the
villages today? For instance in
Uttar Pradesh, the price of kerosene
has recently been reduced, but what is
the price? when we go to a shop to
get a bottle of kerosene, what do we
hear and what do we see? In the Gole
Market,—I generally g0 myself at
least a hundred times—there is a sign-
board in a shop saying,

fegi 31 3@ 75 § 790 987 T ==
79 #.faq

Not only it is not available, but it
says “do not ask”. This is the condi-
tion. And now people are waiting
angq even after such waiting for seven
cr eight days it is impossible for them
to use it as a fuel for cooking. So, the
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whole difficulty is that by this in-
crease the backbone of the people
belonging to the middle class and lo-
wer middle class has been ‘broken.
As was very correctly said by Shri
Chelapathi Rao, it does not affect the
big business-houses only. Two-thirds
of the motor-cars going on the roads
belong either to the public undertak—
ings or the private sector, Do you think
that they are going to pay from their
own pocket? Ultimately, this is going
to be passeq on to the consumer and
who is going to lose? Who is going
to suffer more? Again, it is the com-
mon man for whom all of us shed
tears day-in-and day-out. That is
why, there is no argument on their
part. They could have clearly said
that they are going to increase the
price as a result of deficit financing
and that they have tp, mobilise their
resources. They could have made
an honest statement that they increas-
ed the price because of these reasons
than saying that it was so because the
international prices haq gone up aad
so on and so forth.

So, I request the hon. Minister to
answer some of my questions. Why
it was necessary to levy an addi-
tional excise duty of Re. 1. Now,
the price of petrol is Rs 2.81 per litre.
Why was it necessary to increase it
and levy an excise duty op kerosene
oil? Why we could not wait for Par-
liament to meet? Was it so necessary?
What is going to be the future policy
of the Government? We are told that
we are having good relations  with
the Arab world; we have supported
their cause in their period of difficulty.
Are they going to treat us in the same
way as they treated the other count-
ries? Or, shall we get something out
of our friendship and loyal to the
Arab countries? These are the ques-
tions which the hon. Minister should
answer.

MR. DEPUTY-SPEAKER: Many of
them have been answered.
SHRI S. M. BANERJEE: They have

heen but not to our satisfaction. So,
there should be no price-hike.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The same argument.

SHRI S. M. BANERJEE: The same
argument, but what can we do, if
we cannot argue? So, the point is, I
oppose this ordinance lock, stock and
barrel. The President was wrongly
advised. 1 personally feel that the
Government or the hon. Minister had
advised him  wrongly. This is a
backdoor method of realising an ex-
cise duty by the Government to make
up their deficit. I think this is a very
shady deal. and I oppose the measure,
and I request my hon. friends on the
other cide to rise above party level—

AN HEON. MEMBER: Defy the

Whip.

SHRI S. M. BANERJEE: Whip or
no Whip there is no question of sup-
porting this. Let us consider the
condition of the middle-class emplo-
yees today; it excites horror and pity.

I am sure they will also realise the
gravity of the situation and force
the Finance Minister to accept some
of the amendments. In fact he should
not wait for our amendments; Jet him
come out himself and say that he is
reducing so that taxfs, taxi-drivers
can ply. People like us use only
taxis; we cannot purchase a car as
yet and I do not think I will be able
to purchase one.

MR. DEPUTY-SPEAKER: It is the
most inadvisable thing to do now.

SHRI S. M. BANERJEE: I am wait-
ing for Maruti. They say it is too
small; maybe it is too small for me
also. I am requesting the hon. Mi-
nister to analyse the whole situation.
It is really affecting the mddle-class
and ordinary employees. You must
give them some concession. That is
why I oppose this Ordinance lock,
stock and barrel,.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I beg to move*:

“That the Bill further to amend
the Centra] Excises and Salt Act,
1944, be taken inty consideration.”

The hon. Members are aware of
the recent developments leading to
the world-wide shortage of crude oil
and steep increases in crude prices.
Consequent on the steep increases in
crude rrices, the outgo of foreigp ex-
change hes also increased from Rs.
200 crores last year to an estimated
Rs. 500 crores this year. The problem
assumed a greater magnitude and ur-
gency as a result of the increases in
crude prices by over 1$ per barrel ef-
fective from 16th October, 1973—the
steepest single increase so far in
crude «ail prices. There is also a
world-wide shortage of refined pro-
ducts, particularly of naphtha and
kerosene ofl. and the deficit in these
products could not be made good
even by imports to the full extent.

Various alternatives both on short-
term and long-term Yasis were consi-
dered by the Government for tiding
over the present oil crisis, In the
case of motor spirit since there were
adwministrative and other difficulties
expressed by a number of State Gov-
crnments for bringing about a reduc-
tion in its consumption through ra-
tioning it was decided as an imme-
diate measure to achieve the desired
objective of curbing its consumption
hy steeply increasing its price the
.major part of this ncrease being ef-
fected by raising the excise duties.
Less consumption of petrol would re-
lease large quantities of naphtha,
which is vitally needed for fertiliser

production.

In the case of kerosene oil, it is
well known that on account of the
price disparity, it was being widely
used as an adulterant with high speed
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diesel oil. This diverson of kero-
sene could be arrested only by bring-
ing its price on par with that of high
s—eed diesel oil. Ths was also neces-
sary for ensuring free for availability
of Lkerosene particularly in  small
towns and rural areas. Tg achieve
this objective it became necessary to
increzse the price of kerosene, so as
to bring about parity in prices of ke-

rosene and high speed diesel oil.

It was, therefore, decided to pro-
vide, inter alia, for increasing the
basic excise duty on motor spirt by
Rs. 1000 per kilolitre or by Re. 1 per
litre and that on kerosene by Rs. 200
per kilolitre or by 20 paise per litre.

In the light of the above decision,
the Central Excises and Salt (Amend-
ment) Ordinance, 1973 (3 of 1973)
was j.romulgated by the President-on
2nd November, 1973 to give effect to
the above decision by amending the
First Schedule of the Central Excises
and Salt Act, 1944. The increased
ratcs became effective from 3rd Nov-
ember, 1973.

Subsequent to the issue of the Or-
dinance, the matter was reviewed in
the light of public reaction and it was
decided to lower the basic excise duty
on kerosene by Rs. 100 per Kkilolitre
or by 10 paise per litre. Thus the
net increase in duty on kerosene ef-
fective from 9th November, 1973 is
only to the extent of 10 paise per
litre. Simultaneously, duty on high
specd diesel oil was alsp reduced by
Rs. 100 per kilolitre or by 10 paise
per litre, so as to maintain parity in
vrices of these two petroluem pro-
ducts. This would also give relief to
the public transport system and to
farmers who use high speed diesel oil
for tractors anq agricultural purposes.

Sir, it became necessary to increase
the excise levies on petrol and kero-
sene through an Ordinance for the
following reasons.

*Moved with the srecommendation of the President.
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The developments in West Asia
leading to the cuts in production and
supply of petroluem and its products
by Arab countries and the steep in-
creases in the prices of crude had
taken place during the time when the
Parliament was not in session. The
situation, therefore, required an im-
mediate and drastic remedy for con-
serving the available petroluem pro-
ducts for more essential uses. This
was sought to be achieved by steep
increase in some of the petroleum
products the major part being effect-
ed through increases in the rates of
excise duty beyond that permitted
under the provisions of the Central
Excises and Salt Act, 1944 as it then
existed. There was thus no other
alternative but to increase the rates
by promulgation of an Ordinance.

I would also like to refer to an-
other ampect of the question, namely
as to why the increases in the price
should be in the form of an excise
levy. This year the Central Govern-
ment has had to meet unanticipated
and urgent demands of inescapable
nature by way of assistance to States
affected by acute drought conditions
and floods, payments for food imports
yet to be reimbursed by the Food
Corporation as also the shortfall in
railway earnings. To keep the deficit
within reasonable limits, g series of
measures had to be taken so as to
reduce the level of deficit. The in-
crease in the prices of petroluem pro-
ducts, with a view to achieve the ob-
jective of conserving them for more
essential uses, could not have been
achieved by a mere increase in pri-
ces corresponding to the increase in
crude prices. This could be achieved
only by steep increase in the price
of petrol. Such an increase could
only be through a fiscal measure
which would also simultaneously re-
duced the level of budgetary deficit
by bringing in additional revenue to
the Government. Thus, this measure
apart from serving the main objec-
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tive of curbing the consumption of
petrol would also serve the purpose
of reducing the leve] of deficit.

In this context, I may mention that
the :ncreased excise duty on motor
spirit is expected to yield a revenue
of about Rs. 121 crores in one full
year and about Rs. 50 crores in' the
remaining part of the current year
on the assumption that there will be
a fall in the consumption of petrol
by 25 per cent as a result of the steep
increase in prices now made. The ad-
ditional revenue on account of the
increase in the rate of duty on kero-
sene by 10 pase per litre is expected
to ke wiped off by a reduction in the
rate of duty on high speed diesel oil.
Sir, I move,

MR. DEPUTY-SPEAKER: Motions
moved:

“That this House disapproves of
the  Central Excises and Salt
(Amendment) Ordnance, 1973 (Or-
dinance No. 3 of 1973) promulgated
by the President on the 2nd Nov-
ember 1973.”.

“That the Bill further to amend
the Central Excises and Salt Act,
1944 be taken into consideration.”

The Statutory Resolution and the
Bi!l are now before the House.

There are some substitute motions
to this motion for consideration, by
Shri Madhu Limaye. But I do not
see him here. I do not think they
can be moved.
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W & TR o9 www faw g
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9t fF FQ W goaar Fary e siAr
ar, HfFT wa 5w w1 fyear O
W @ AT F QY A & frewr &
AN F wF  femrd v & Afwa
gafmT § I Srze, TiE § 6 9
B wgll ¥ F09 Joeeg A &
FIRX T FT AW & wF & AfeA
FUEH 57 # faear a8 & 1w & Wy
W FH 71 3, FWT FH $F § A=
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ag 1 A (7 w1 & 1 A 3T Y A
FTEE TFTA gNFT W | W
I F q@r AT 9@ {F 9 w7
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FT &1 377 2 ? fFwa 1 wiw 9aAr
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A med W @ & weifEd go €
| WIEHT AT €T F 9 K AT AL
o & v W 7 S TR
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W INF AT RAGAE, TH A
w1 AT 2, FEEA gE wer sAw auet
Igia T sAYRT w T feur & 1 gt 1
WU 30 TN CTEA QAT 9T A@T
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2 ®g w2 feur & | WA &
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F GER AMET THT F WIS g I7 AT
& | Sl 9T A 7 T ST T
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F7OGT4 QLT 1 YT WTH LAT W S
qtma g 1 gufRT & ofi a3 o Al
fHmTE F TFT w1 AH A T A1
LI R R e E R R TIRE CR 1]
g w E fag w77 F R ag wo3a-
fraggar g

et gITT Fag WNaam 5 a2
Frog-sraedT §, 30 7 gl wuig Y4
B T IFI% FT FEAR fAHFT | TG
TH@ § A& AT AT A AEAT HH
nErR AFTE s Y famr g e aan
5 F 41 fF 12 T ST A
FAC F AMIAT T9FT 1T qUAT AT AT
2 AAFLCHT WA AT AeqrRW fAwrA
T3 I Y qwrfaq gaAn, ws fea
RTHIA-T qTATZT FIA A1 qT1 7
g B F(T AT AT T A
I 5AYFAT N qfy W za¥
FF A At 5 faA ¥ FEA T
fea¥ ag @1iF  war & HJ@a
* T T F! AT W AY 71§ g q9T
oL A4 Z17 I 9T ) T FT A a-
Hq IF W wHEw 7 A8 fewe &
Frgarg R adt a@iem @ ark g wadfy
ferfa e e T e mifg w7 1 wfeqr ot
o 2= ar g fa ¥ g A8 9 ar
A ITARA WA ALITF FHGT
g F 9, Tafag 2 Aer T wifeds
fasTeaT grawa® & yAT AT
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el WERE A OF AT AL AW
qfed~ F FFU 7 F2T & (o7 F1 AT
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16.00 hrs.
MR. DEPUTY-SPEAKER: Mr.

Nawal Kishore Sharma...Not here.
Mr. Shiv Nath Singh...Not here. Mr.
Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Burdwan): It is very significant that
you do not find any hon. Member on
that side to take part in this Bill.
Cbviously, they have nothing to say
in justification of that.

There are two important aspects of
this Bill. One is that this Bill seeks
to replace an Ordinance for the pur-
pose of imposition of a taxation which
was promulgated about a week before
this House was going to sit. The sec-
ond important aspect is that, by tak-
ing advantage of a marginal rise in
the price of crude, there has been an
imposition of Central excise duty re-
sulting in the price rise of various
commodities and of transportation in
this country. This was sought to be
achieved by means of an Ordinance.

We consider that promulgation of
an Ordinance for the purpose of im-
position of taxation is the worst form
of executive arrogance and high-
handedness and is a clear affront on
the supreme legislative body of this
country.

Off and on, specially during the time
there was a debate on the question
of supersession of the judges of the
Supreme Court, we found the ruling
party referring to the British Consti-
tution and conventions in England
that have been followed. But, Sir,
we do not follow the salutary princi-
ples of British Parliamentary demo-
cracy. In 1689 the British Parliament
passed the Bill of Rights which clear-
1y laid down that the Crown had no
prerogative of imposition of taxation
without recourse to Parliament. If I
may quote the relevant provisions of
‘the Bill of Rights in England, it says:

“..that the levying of money for
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of prerogative without. grant of Par-
liament for a longer time or any

other manner than the same is il-
legal.”

I know, Sir, the hon. Law Minister,
on the last occasion, referred to the
absolute provisions of article 128 of
the Constitution of India saying that
that article gave unlimited power ex-
cept to the limitation of legislative
competence to pass any legislation in-
cluding a legislation for the purpose
of imposition of duty. If you will
kindly see article 123 of the Constitu-
tion of India, it says:

“An Ordinance promulgated under
this article shall have the same
force and effect as an Act of Par-
liament. .”

But, Sir, it also provides how an Ordi-
nance can expire. It says that, if it
is not laig before the Houses of Par-
liament within six weeks from the
reassembly of Parliament or if it is
disapproved by both Houses by a
Resolution, then it will expire. Or,
it can be withdrawn at any time by
the President.

We all know that the Constitution
of India has given a special position
to this House so far as financial provi-
sions are concerned, so far as Money
Bills are concerned; this House is the
sole authority to take decisions as to
the financial matters and as to Money
Bills. We send it to the other House
for their recommendations—not for
passing it, not for approving or dis-
approving, but for their recommenda-
tions only—, and if this House does
not approve of those recommendations
even if they are contrary to the provi-
sions of the Bill as we pass here, will
not have any effect. So, the overrid-
ing position of this House in respect
of Money Bills or financial matters
cannot be questioned.

While objecting to promulgation of
Ordinance for the purpose of imposi-

or to the use of Crown by pretencetion of taxation, I would like to point
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this out. Supposing an Ordinance is
withdrawn after five weeks and that
Ordinance had imposed taxation—the
President has the power to withdraw
Ordinances—then, the imposition of tax
will be there under an Ordinance
which will never come before either
House of Parliament for the purpose
of approval. I know, it has not hap-
pened in the past. But the way this
Government is abusing the Constitu-
tional provisions of this country, we
shall not be surprised if such a re-
course is taken to the Constitutional
provisions to bypass this House, to
bypass Parliament. We consider it an
atrocious and pernicious method that
a week before the convening of this
House Government should take re-
course to promulgate an Ordinance
the primary purpose of which is not
curbing consumption but imposition of
‘taxes on the people of this country.

It is clear that the intention was to
bypass the Parliament. At least I am
not entering here in greater detail as
to the niceties of the interpretation of
the Constitution, but, at least, the spi-
rit of the Constitution has been vio-
lated and has been made a mockery
of. I know the hon Minister refer-
red on the last occasion that there had
been circumstances in the past when
ordinances have been issued for the
purpose of financial matters. There
have been instances in the past of
validating Acts being passed. With
regard to the sales tax law, when
there was a complete disarray, if I
may use that expression, consequent
upon the Bengal Immunity case judg-
ment of the Supreme Court, the Gov-
ernment enacted the Sales Tax Law
Validating Act because, otherwise, all
the sales tax realised would have had
to be returned. One can understand
that that was in a real emergency and
to meet an emergent situation, the
Government acted and in respect of a
financial matter or a tax matter, had
taken recourse to Art 123. But ihat
was a validating Act to prevent an
emergent situation developing in the
country, but this was not so. This is

2825 LS—I11 *
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a case when recourse had been taken
to impose taxes which will impinge
very much, as it is, on the common
people of the country and you do not
come to the Parliament, you do not
take the views of the representatives
of the people and we find significant-
ly that it appears that there is not
even one Member on the other side to
support this legislation. Recourse had
been taken at the dead of night, in
the shadow of the evening, by the
Government to take the plunge. I
submit to face the Parliament with a
fait accompli is the worst form of
executive legislation. I submit it is
nothing but a brigandage and it is a
loot on the people, without taking the
views of the people’s representatives.

Two reasons have been given in the
Statement of Objects and Reasons why
this Bill has been brought forward or
why this ordinance was necessary.
First is this: for the purpose of curb-
ing consurrption. Now this is very
important to note that the rise in
crude price has been at a rate of ons
dollar per barrel with effect from 16th
October, 1973. This is very importart.
They say. ‘Curbing consumption is
also necessary to make more naptha
available for the manufacture of
urea’. Now, if prices rose at the rate
of 7 paise per litre with effect from
16th October. 1973 why did the Gov-
ernment wait till 3rd November, 1973?
If the emergency had arisen. the
emergency must have arisen on the
16th October or the 17th October or
the 18th October. Now you wait for
17 or 18 days before you take a deci-
sion to increase the prices and then
you strike with an ordinance just a
week before the House was going to
sit.

16.08 hrs.

[Surr S. A. KapEr in the Chairl

The other specious pleas being
given are that it is to make more
naptha available for the manufacture
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of urea. So far as the shift in this
manufacture, so far as it has been
possible for us to ascertain, it is that
only 10 per cent of the crude js used
for the manufacture of petrol. If that
is so, by reducing consumption only
with regard to 10 per cent of the
crude, how much more naptha can
you divert from the petrol manufac-
ture to the manufacture of urea? I
would like to know from this Gov-
ernment, if it is honest in its inten-
tions, to make it clear before the
public of this country, as you are
seeking to justify its imposition, high
imposition of tax, to tell the people
of this country as to what will be
the shift from the manufacture of
petrol for the manufacture of urea so
far as naptha is concerned as a res-
ult of this. No estimate is given.
The Finance Ministers statement even
now does not give any indication as
to what this would be. Nothing has
been stated. Therefore, we feel this
naptha theory has been brought about
' only to give a facade that in the name
of agricultural production in this
country. in the name of greater maun-
facture of fertilizers we must shift the
crude petrol from one item, that is
petrol to another item, that is urea. It
has not been said anywhere how this
Government expects that there will be
any curtailment in the consumption of
petrol. No estimate has been" given.
No breakup has been given as to the
total consumption in public sector,
private sector companies, etc. and the
affluent section of the people. Nohing
bhas beep given. What is their con-
sumption and to what percentage do
you expect it to decrease now? Big
private sector concerns who can
afford to pay will not reduce their
consumption however high the price of
petrol may be. But have you con-
sidered what effect it will be on the
common people of this country?

Due to recent bus fare rise in Cal-
cutta wha! has happened is, the en-
tire poopl: of Calcutta have been
affected and they are boycotting the
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Payment of increased fare. Pecple are
groaning under the price rise.

SHRI C. M. STEPHEN (Muvattu-
puzha): Tt is not because of this.

SHRI SOMNATH CHATTERJEE: It
you have doubt please go there. This
is the position of the country today.
And then what about the taxi drivers?
We_ have frameq a scheme for giving
assistance from nationalised banks to
ordinary people, unemplcyed gracuates
and so on so that they can drive taxis.
They took money from nationalised
banks. They are paying back

] such
money in instalments. What will hap-
pen to them? Have you thought

about them? How will they pay their
instalments back to the banks con-
cerned? You have not thought ahout
them. Scooter-owners are not persons
of the affluent section of the country.
You have not thought about them.
You have not thought about th te mpo-
drivers. They drive the tempos for
earning a living. He has rurchased
the tempo and he has to give maoney
back in instalments to the bank:. You
have not though! abeut th-m. There
has been all round increase of prices
which is bound to result in increase
of prices of the essential commc . litics
and the food articles. What you have
done is, ycu have already achieved
this through an ordinance and you
have increased the price, ané now you
are coming with this Bill. The Fin-
ance Minister said that there will be
increased amount of the foreign ¢x-
change liabilities to the extent of Rs.
300 crores per year. Mr. Banerjee
gave us certain figures which show
that more than Rs. 1000 crores in
foreign exchange are remitted by the
foreign oil companies alone. What
about foreign banks? The other day
this matter came up before the Hcuge.
Crores of rupees are being remitled
by the foreign banks from this counti-
ry every year in foreign exchange.

The foreign companies are making
crores of rupees from this country and
are remitting invaluable fcreign ex-
change from this country. He will
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not touch them but he will allow them
to prosper and allow them to fleece the
people of this country by way of in-
creasing their installed cap:city and
taking the money out of this country.
This revenue of the ord<r of Rs. 300
crores cr so could have been realised
by the Government from out oi the
foreign companies-monopoly houses-in
this country. Wty are you fleecing
the common people of this country?
for curbing the consumption of petrol,
vou have resorted to this. If this was
the real or sole reason, then you could
not have reduced the price oi kero-
sene at least. We are now happy at
least some concession has been
given. After raisigz 20 paise on kero-
sene you have given this great ccn-
cession of 10 paise to the people on
a litre of kerosene.

We submit that this taxation pro-
posal is another example of antipeo-
ple policy of this Government which
they have been following all along and
which has resulted in the greatest
lLurcen cn the people of this country.

One last point and I have done. The
most important question which arises
now is this. If curbing the consump-
tion is an important factor, then why
did you nct introduce rationing? This
is the most wellknown method. If
the intentions were honest for just
curbing the consumption then the easi-
est method would have been the in-
‘roduction of rationing and you should
give it to the ordinary people-scooter
owners, taxi-drivers etc. You should
have made available at least a mini-
mum quantity of petrol to these peo-
ple. For the extra quantity available
you should have increased the price
if you like. If affluent sections or rich
persons or if the Government officials
want, you can give the petrol at
a higher price. At least you
should have given to the ordinary peo-
ple a minimum quantity of petrol, that
is, to the people like bus owners, taxi
drivers or scooter drivers. That has
not been done. In Calcutta because
of this school/buses do not run. For
running the same ordinary people
have to pay a higher price. Bus fares
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have become doubled in Calcutta.
These aspects are not being thought
out. This rationing has not been in-
trcduceq for an obious reason namely
the elections in U.P. and other areas
are going to be held very shortly.

I oppose this Bill but I support this
Resolution of my hon.-friend, Shri
Banerjee.

SHRI K. D. MALAVIYA (Dcmaria-
ganj): Mr. Chairman, Sir, it was not
my intention to intervene at this stage.
But. since my hon. friend, Shri
Chatterjee sa.d something here and
since I was present in the House. I
thought I shculd give my viewpoint as
to why I consider this a proper mea-
suse with regard to curbing the cons-
uinption of petroleum products.

The Hcus2 is thoroughly entitled to
consider or criticise the validity of the
Ordinance in the manner it has been
done. My purpose in intervention is
tc reply to the techniczl poinit that
was raised by my hon. friennd. This
measure is bound to curb the consump-
tign of petrol. Why I say so is for
this reason. As far as I remember, in
1974, the target of production of pet-
rol is abcut 2.16 million tonnes. The
hon. Member might be aware that
navhtha is the first product in the re-
fining column. Out of naphtha a cer-
tain portion is distilled as petrol also
producing only a very small pcrticn
of aviation spirit. Thcugh  aviation
spirit is used in helicopters or piston-
engines, the rest of it is paphtha if
not converteq into petrol. The whoie
idea is to reduce the consumption of
petrol by 25 per cent and divert that
napntha for fertiliser produciion. If
the price was not raised, the other
methcd surely was rationirg. But
whether rationing could have done it
so effectively or not is the point.

This taxation proposal would give
us about 25 per cent of naphtha reser-
ved for urea production or the proiuc-
tion of other fertilisers; this comes to
ahout 3 lakhs or half a million tonnes
of naphtha which would now be avail-
able as a result of the steps that are
being contemplateq through the ordi-
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nance which is sought to be replaced

now by this Bill

So, the point that hasg to be un-
derstood by all of us is that the first
priority is naphtha. By increasing the
price of petrol, its consumption will
pe reduced and diversion of naphtha
to petrol wil be curtaileq to the extent
of 25 per cent according to the present
schemes of Government and thereby
about 5 lakhs tonnes would be avail-
able for fertiliser prcduction, whether

it be of urea or other inorganic fer-
tilisers.

This was the only point that I
wanteq to make. Personally, I feel
that there was a sense of urgency in
the whole matter. If the ordinance
had not been promulgated five or six
days before the session, the crisis could
perhaps not have been met because of
its mcunting rapidly all over the
world.

It was not only an increase in the
price of petrol which was really
troubling the Government, but the
whole object was to see that the con-
sumption in petrol should be curtailed,
and that could have been done in the
circumstances only by a swift act, that
swift act being promulgation of the
ordinance at a time when all over the
world, all countries were shaking un-
der the pressure of scarcity of petro-
leum products. The House might
remember that at that time there was
also another increase registered in
the prices of crude oil, and the crisis
was further mounting. At that time, if
we had waited for the House to be
convened and if the House would have
taken two or three or four weeks to
pass the Bill that would have resulted
in a mounting of the crisis at a rate
which perhaps would not have argued
well for us.

I, therefore, feel that there was
justification for the issue of the or-
dinance at that time. Y feel that this
will result in curbing of consumption
of petrol and making available 5 lakhs
tonnes of naphtha for fertiliser pro-
duction, if proper steps are taken
to maintain this control.
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SHRI SEZHIYAN (Kumbakonam): I
rise to support the resolution moved by
Mr. 8. M. Banerjee and oppose the
Bill introduceq here which seeks to
replace ‘the ordinance. The promul-
gation of the ordinance, the primary
object of which wag taxation by the
back-door methed, is not only against
the propriety of parliamentary democ-
racy but also against the spirit of the
Constitution itself. I do not want to
dwell much on this point, but I would
only say that it was recourse to back-
door method or executive legislation
to levy a tax.

The hon. Member who preceded me
said that it was for the House to de-
cide. We all know the arthmetic of
numbers in the House. Anything that
is brought forward here by the Finance
Minister or a Member of the Treasury
Benches is bound to be supported by
the overwhelming majority here. But
that is not the yardstick to find out
whether the promulgation of ordinance
was the correct parliamentary proce-
dure as enunciated in the Constitution.

The reasons given for this abnormal
and obnexious increase in the price
of petroleum products have not been
spelt out very clearly or convincingly.
They have given three cr four reasons.
The first is increase in the crude price,
the second cut in supplies of crude
to India, third the need to increase
kerosene price to equalise with the
price of diesel to stop adulteration and
fourth the need to have a steep in-
crease in the price of petrol in order
to release some crude for the produc-
tion of naphtha to which Shri K. D..
Malaviya referred.

I do not know how far the Covern-
ment were themselves convinced about
these reasons. They decided abeut
a price hike in the case of petrol and
kerosene and later are seaking argu-
ments to build up a case. It has al-
ready been argued that the increase
became inevitable in the wake of in-
crease in price of crude supplied
from abroad. Everybody concedes
that. But to vhat extent? The price
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level is severzl times moere than the
actual increase in the price of crude.
This has been conceded even by Gov-
ernment. So that alone cannot be the
reason, it is not the major reason for
the hike that has been made. As for
cut in crude supplies, I do not know
whether the Government is going to
advance this reason even at this stage.
While defending the increase in the
other House, the hon. Minister of Pet-
roleum and Chemicals disabused the
minds of members who were agitated
about the possibility of a cut in crude
supply to the country from the Arab
countries. He assured the House that
“pecause of our friendship with the
Arab countries, our supplies remain
unabated whereas except UK  and
France, Europe is suffering from a
cut. America itself is suffering a cut
of 18 per cent, Japan is suffering a
cut....

Thus his assurance was that there
was going to be no cut in crude sup-
ply to this country. But in the Bill pre-
sented 1o this House on 27th Novem-
ber by the Minister of State for Fin-
ance, the very opening sentence of
the statement of objects and reasons
says:

“Consequent on successive in-
creases in crude ofl prices and the
recent cuts in crude oi] supplies....”

I want the hon. Minister to confirm
the real reason in view of these con-
tradictory statements. Also I want
him to quantify the recent cut in
crude oil. I do pot think both the
statements can be correct.

As for the reason that the increase
in kerosene price is to make it equal
10 diese] prices to stop adulteration.
As rightly pointed out by Shri Som-
2ath Chatterjee, if this is a valid rea-
son, he should not have made a re-
ireat in the increase in price. To
that extent, he himself is not convin-
ced of his own argument. I do not
warit to use the milk and water ana-
logy. but let us take the other exam-
ple. In many parts of the country
vanaspati is being added to ghee thus
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caulterating ghee. On that groung, do
vou equalise the prices of vanaspati
and ghee? You do not. Therefore,
wnis aduiteration argument cannot e
a valid excuse to jack up the price.

These reasons are being invented
one by one. In fact, they have been
waiting for an opportunity. These
reasons have been made alibis to in-
crease the price, a clear effort of aug-
menting revenue, They had thought
of this taxation measure. But these
reasons came in very handy. They
firct said that they wanted to curb
consumption, then they spid there
vwas a cut in crude supply, then they
trctted out the argument of increase
in crude price and lastly they ad-
vanced the wrgument that the price
0. kerosenc was being raised to bring
it on par with the price of diesel.

On the 5th November, the hon. Fin-
ance Minister when he was in Tri-
vandrum, the very state wherefrom
my hon. friend Shri Stephen hails,
is reported to have said that “he did
not see any rpossibility of a further
increase in the price of petrol in the
immediate future.” This is what the
Finance Minister asserted in his state-
ment in Trivandrum on the 5th Nov-
ember last. But, a few days later,
there is the Petroleum Minister whe
said differently. While the Finance
Ministry cays one thing, the Petrol-
eum Minister has given out not
only contrary but a very contradic-
tory statement. The Petroleum Mi-
nister, Shri D. K. Borooah, in his let-
ter to the Governors and Chief Minis-
ters in the third week of November,
said that “he wanted the States to be
very much prepared to the minutes
detail in introducing petrol rationing
and he also further said that g fur-
ther price hike is imminent; that it
is not ruled out. That is what he said
in his letter. I want to know which
statemert is correct: whether the Fin-
ance Minister's statement is correct,
namely. there is no possibility of an
iinmediate increase in price; or whe-
ther the statement of the Minister of
Petroleum is correct, namely, there
is every possibility of an increase.
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On the one hand, they say we
snould discourage consumption. These
statements have been very vague. It
is a taxation measure affecting the
people and having an incidence of
Rs. 200 crores to Rs. 300 crores in a
full year. We would like to know
what is the correct situation. You say
that there is going to be a curb in
the consumption, but what is the tar-
gei and how much you want to curb
is not made clear. Mr. K. D. Malaviya
said it may be five lakh tonnes. I
want you to quantify it and we would
like to watch your performance and
by the end of the year we should
know whether you were really able
to curb consumption, namely, to the
extent of five lakh tonnes,

Also I would like to know from the
hon. Minister whether the Govern-
ment are very serious in the import
of these commodities, because we
are importing about 16 million ton-
nes of crude, or we want to save
something there. At least we do not
want to increase it. Not only raw
crude, but we are importing four mil-
lion tonnes of petroleum  products.
What steps have been taken by the
Government to reduce this import of
four millicn tcnnes of petroleum pro-
ducts which will save a lot of foreign
exchange if you are able to curb the
consumption? They say they want to
discourage the consumption of pet-
rol. But as rightly pointed out by
Mr. Chatterjee they have not given
us any data to show what are the com-
mercial vehicles which are using pet-
rol and how many of them are owned
and run by the Government organi-
sations, quasi-Government bodies and
the public sector undertakings, and
how many institutions in the public
sector are using them, how many ta-
xies, scooters in the public transport
are using petrol and also in respect
of private metors and scooters. A
rough. estimutc has been given by one
of the perscr.: who has been in the
transport and who has written an
article wherein he says that about 10
per cent consists of private motors
and scoofers, and the rest, that is, 90
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rer cent is divided equally among the
Government institutions, private sec-
tor scooters and other transpoct in
the ratio of 30,30,30. If you analyse
this, step by step, you will find that
regarding 30 per cent of the consumpt-
tion by vehicles in the public
undertakings, whether the price is re.
duced or increased, it may not affect
their consumption. The increase in
prices will be reflected in additional
expenses to the exchequer. In the
private sector institutions, wherever
there is a hike in the price, the pay-
ment-bill goes up, and that will be
passed on to the consumer. In regard
to the public transport also, taxies
and scooters, the price-hike will be
passed on to the users. The balance
is in the hands of the private motors
and scooters, and here, the affluent
section among them do not bother
about any increase. Therefore, only
the scooter-owners in the private
sector of transport will be affected.
Therefore, in the ultimate analysis, it
will be the common man who may
have to pay for all the increases.

Just now Mr. Malaviya was saying
that the oil crisis has been affecting
all the countries including the United
States and China. We cannot claim
that we occupy a high place in any
other respect, but in regard to the
price of petrol we occupy the most
enviable position, the highest price
position in the world. Petrol price per
litre in the United States is 90 paise
in terms of Indian currency; in the
U.S.SR. it is 99 paise; in Canada also
it is 99 paise, but in India which has
the lowest standard of living the price
is the highest 281 paise. In the matter
of petrol, India ranks the highest.

Why do they assume that the price
hike in petrol will not have an im-
pact on the general price structure in
the country? The increase to the ex-
tent of Rs. 200 crores that you have
planned to net by the increase in the
prices of petrol and kerosene will
ultimately fall on the common con-
sumer and it is bound to increase the
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prices of other commodities. Wherever
articles are moved by transport, this
wi.. have a psychological impact and
the price rise will lead to many other
things. The common man will have
to bear the entire burden.

The Government has still not made
it clear why the more acceptable al-
ternative of rationing has not been
resorted to. At this stage, however, 1t
wiu be a cruel joke after the increase
in prices. Evep at this stage are they
going to do it? Will rationing be in-
troduced even at this stage to keep the
prices down? How are they going to
be compensated? I do not object to
the mopping up of Rs. 200 crores badly
needed by the Government, but what
is the effect that it is going to have
on the price of other commodities, not
only petrol but other commodities?
There will be a cyclic effect to this
and the other prices which are already
soaring high will go up further.
Therefore. this measure is going to be
inflationary in effect. It will add te
the burden and misery of the common
people. I, therefore, oppose the Bill
and support the motion moved by Shn
S. M. Banerjee.

SHRI B. V. NAIK
Very sincerely and very honestly 1
support this Bill,’ with all deference
to Shri S. M. Banerjee. I feel that in
this country there is a growing gulf
between the socialists who represent
the urban areas of the country and the
socialists like me who represent the
backward rural areas of the country.
In the villages from where I come
from no single person had come to me
and asked me a single question as to
why the Finance Minister hag raised
the petrol prices. It is for the simple
reason that for the vast millions in this
country in this year of grace 1973,
travelling by car or by a private taxi
is well beyond their means. It is only
in the realm of Juxuriés. Sometimes,
while going for marriages or some
such functiong they may travel by
vehicles using petrol tractions.

(Kanara):
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Under the circumstances, as long as
it is a disincentive for consumption,
at least as far as petrol is concerned,
I do not think it will have any adverse
impact, particularly on the rural
economy of this country. The hon.
member who spoke before me, Shri
K. D. Malaviya, who was at one time
in charge of the Ministry of Petro-
leum, himself had computed the
figures of consumption of petrol and
petroleum products among the urban
megapolists of this country including
Kanpur, Bombay, the suburban areas
of Calcutta, Madras, Bangalore and
Hyderabad. It is estimated that these
urban megapolists which account for
not even 10 per cent of the population
of India consume 45 to 55 per cent of
the total amount of petroleum pro-
ducts, imported as well as locally
produced. What the rest of 90 per
cent of the population get is the raw
end of the deal. It does not need any
statistical finesse to prove the point
that the major concentration of our
automobiles—more than  half the
number—is in the big cities like
Calcutta.

In regard to this concept of nationa-
lisation, the more I have thought
about it, the more I feel that the areas
of our economy which are nearest to
the common people are the areas
which need to be nationalised first. I
would cite the instance of the public
transport system. In different parts of
the country, private buses are plying
on the basis of permits. That is the
thing which should be nationalised
first, before we go and touch the
foreign concerns which are operating
the big oil monopolies in this country.
If it is a question of repatriation of
profits, let us attack the problem
directly in regard to placing a curb
on the repatriation of profits to foreign
countries. But if it is a question of
taking over these concerns and na-
tionalising them, I do not think it is
a brave act. All these big concerns
are sitting ducks and they can be
nationalised at any tim~ whenevet
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this House feels like doing so or Go-
vernment is prepared to do so. It is
not going to be a very serious chal-
lenge either of an administrative or
political nature at all. Nationalisation
of spheres like foodgrains—we knew
what is the amount of harassment
caused by the trading sections in re-
gard to nationalisation of wheat or
the forthcoming nationalisation of
rice—and nationalisation of public
transport systems where hundreds and
thousands of small, medium and big
operators are working—it is here that
the political will as well as the skill
of our Government, of our party as
well as of this House will be tested.
Its mettle will have to be there. The
taking over of the monopoly concerns
can be done almost any time, either
day or night. Under these circums-
tances, I would really welcome the
suggestion of our well-meaning friends
on the left to look at the Indian
economy in its depth and not a super-
ficial look on the basis of sloganeering.

As far as the question of rationing
is concerned, there has been a consi-
derable amount of thought given to it.
Thought is being given to the concept
of a white market, a sort of subsidiary
currency in circulation, a time-bound
coupon for each operator, be it a
rickshaw-walla or a taxi driver. It
-would be a sort of compromise bet-
‘ween the open market and complete
rationing. The rationing system, as
we all know, will bring in its train a
Jlot of abuses as we experienced dur-
ing the second world war and there
‘will be a flourishing blackmarket trade
in petrol. The coupon system will
make it possible to transfer the white
market coupon on the basis of quota
tc others and it will lapse over a
period of time. I do not know whether
the suggestions given by economists
like Paul Samson and others, which
are applicable to developed countries,
would be relevant to deveoping coun-
trieg like ours. I would urge upon the
Finance Minister to give thought to
‘this problem.
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When it comes to a question of taxa-
tion of luxury goods I have nothing
against it. Also, we cannot avoid
deficit financing and have a balanced
budget except through taxation. In
fact, I would go to the extent of say-
ing that the sphere of taxation should
extend from motor spirit and kerosene
to tobacco, Lady Nicotine, which is
one of the cheapest in this country as
compared to the world prices. Fur-
ther, we have a flourishing trade in
liquor and alcohol which is very near
to the commecn masses. It is also
manipulatable, as far as taxation struc-
ture is concerned. I see no reason
why we could not also, like the Scan-
dinavian socialist countries, nationa-
lise the entire alcohol industry for
yielding better returns and taxes to
the national exchequer.

332

SHRI P. G. MAVALANKAR (Ahb-
medabad): Mr. Chairman let me
at the outset, join my other colleagues
on the benches this side in condemn-
ing in the strongest possible terms
the Government's attitude and action
in resorting to Ordinances every now
and then. The whole difficulty is that
from almost the very beginning of
our Constitution in 1950 the Govern-
ment have been resorting to promul-
gating of Ordinances on ordinary
grounds and for ordinary purposes.
I can understand if an Ordinance is
issued because there is some very
terrible emergency, or because some
immediate action is called for in the
absence of which the heavens would
,fall. But if one were to make a
research of the various Ordinances
issued by the Government of India
since 1950 till today, one will come to
the most devastating conclusion that
the Government have flouted almost
all constitutional conventions and
practices with regard to the power of
making Ordinances. They have been
feeling that beause they have got the
majority in Parliament, they can get
anything passed in Parllament and
so they resort tb Ordinances before
the Parliament meets. In this parti-
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cular case the matter becomes a
little more dangerous and worse be-
cauge Ordinance has been resorted to
not to make some legislation but
to levy some tax. Therefore, it be-
comes all the more dangerous, all the
more undesirable, I do not want to
go, because of shortage of time, into
details of various subjects of Ordi-
nances issued.

Only recently, in this very session,
we passed one Bill on the basis of
an Ordinance. What was the subject
of the Ordinance? It was the exten-
sion of Press Council. Why? Because
the Nominating Committee did not
agree to continue functioning and the
time-limit was over. The Govern-
ment did not think of that earlier.
The Government thought that even
if the time-limit was over, it did
aot matter; they could issue an Or-
dinance and come to Parliament to
get the Bill passed and all will be
well.  But all is not well. The ha-
Tit of doing things with an idea that
you have a thumping majority and,
therefare, you can do whatever you
like, Parliament or no Parliament, is
certainly out of tune with the spirit
and the letter of parliamentary de-
mocracy. Therefore, I objet to doing
this in a cavaliar manner by the
Government in regard to announcing
the increase in price of petrol.

My second point is that the present
price of petrol, after the Ordinance,
of course, is so terribly steep that
this rise in price is unprecedented
and, 1 dare say, perhaps, India is the
only country where petrol price is the
highest. T would like the Finance Mi-
nister to tell this House as to whe-
ther there are any other countries in
the world where petrol prices have
gone up to this extent. What is the
special justification for taxing a poor
ccuntry like India with the highest
rate of increase in price of petrol?

Now, the hon. Finance Minister
and the Government are telling us
that, after all, the middle class peo-
ple are not hit, the poor people are
not hit and that it is only the rich
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people whe are using petrol are hit.
Who are the people who consume
petrol? I agree with my hon. friend,
Shri S. M. Banerjee, that even middle
class people who use scooters and
also the poor people who use auto-
rickshaws and taxis because they do
not have their own transport are hit
by this increase in price of petrol
They have to pay twice or even 2-1/2
times what they used to pay before.
In the last couple of days, from here
to Palam, the fare has gone up more
than twice. If one has to go by
plane, one has to go by taxi to Pa-
lam. One has to pay now twice or
even 2-1/2 times more. It is no use
saying that it is only taxing the rich
people. It is taxing the people who
use public transport. Many people
have to rush to hospitals, to attend
to their jobs and sometimes, they
have to go quickly to railway sta-
tions ang other places and they have
to use the public transport. All these
people are affected. Naturally, the
people at large are alsq affected.

Then, 1 ask the hon. Minister. Why
is he not rationing petrol? 1f he
were to say, upto a certain level, “I
will have rationing and, for extra
consumption, I will ask people to pay
more”, that would have been a rea-
sonable way of doing it. But then we
are told that there is difficulty in
rationing. In the same breath, there
has been a press report that the
Governors and the Chief Ministers
were sounded to keep themselves
ready with a rationing plan. We do
not know what exactly is the mind
of the Government. On the one
hand, they say that they do not want
rationing because there are difficul-
ties in that and, on the other hand,
we are told that the Government is
thinking of rationing. As to what is
the kind of rationing, what is the
pattern, what is the price, no light is
thrown by the Government. I should
have thought that outright ratiohing
on certain basis, giving petrol at a
controlled rate upto a certain level
and then charging more for extra
consumption would have been more
legitimate and more justified.
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Now, the Government has given
reasons for this price hike on petro!
and kercsene and, particularly cn
petrol, that it will curve consumption
and that they have taken this step
as a measure of reducing deficit fin-
ancing. Two or three Ministers both
in the House and the Government
spokesmep, outside have been talking
about strengthening the public trans-
port. I would like the Government
to tell us whether they are going to
do anything in that regard.. ..

MR. CHAIRMAN: Mr. Mavalankar,
just a minute.

The Home Minister is to lay a
Paper on the Table of the House.

16.54 hrs.

PAPERS LAID ON THE TABLE—
Contd.

REVOCATION OF PROCLAMATION IN RELA-
TION TO THE STATE OF ANDHRA PRADESH

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Sir, I beg to lay on the
Table a copy of the Proclamation
(Hindi and English versions) dated
the 10th December, 1972 issued by the
President under clause (2) of article
356 of the Constitution revoking the
Proclamation issued by him on the
18th January, 1973 in relation to
the State of Andhra Pradesh, publi-
shed in Notification No. G.S.R. 518
(E) in Gazette of India dated the
10th December, 1973, under article
356(3) of the Constitution. [Placed

in Library. See No. LT-596/73.]
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16.55 hrs,

STATUTORY RESOLUTION RE.
DISAPPROVAL OF THE CENTRAL

EXCISES AND SALT (AMEND-
MENT) ORDINANCE, 1973 AND
CENTRAL EXCISES AND SALT

(SECOND AMENDMENT)
Contd.

SHRI P. G. MAVALANKAR (Ahme-
dabad): The Home Minister’s state-
ment shows how this Government
goes on declaring Emergency and
withdrawing Emergency whenever
-they like. They take everything
very conveniently and from a very
narrow party angle.

But let me continue my arguments.
I want the Government to tell us
what is their expectation of the re-
duction in consumption of petrol by
the kind of price they have announc-
ed. Secondly, to what extent will
this help in meeting deficit financ-
ing?  Will the Minister also tell us
whether this is the kind of weapon
that he is going to use again and
again whenever there is an increase
in deficit financing? I am quite sure
that he will not be able to come to
the House and say that he has been
successful in reducing deficit financ-
ing. He will give more reasons—
and from his point of view ‘valid’
reasons—as to why he could not stop
deficit financing, printing of more-
currency notes. He will go on printing
more and more currency notes and’
come to this House again and again
to use it as an excuse for price hike-
as he has done in the present case.
He just goes on saying, I could not"
help; I have to foot the Bill; do you"
want the poor people to go without
food? Therefor, I must go on printing
notes.” And because he goes on print-
ing more and more currency notes, he
tries to find new methods of reduc-
ing deficit financing as he has done -
in the case of petrol hike.

Moreover, I want the Minister to -
tell us as to what is the precise poli-
cy of the Government with regard
to public tramsport. In the Capital’
of India, New Delhi and Delhi, we
find that the public transport is ut- -

BILL—
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terly hopeless and mismanaged. It
is impossible to go by any bus. Either
you have to walk two or three miles
or you have to wait helplessly for a
taxi or a rickshaw. There is no pub-
lic transport worth the name here.
This is the position of public trans-
port in the Carital of India. At least
at this late stage, let money be di-
verted to  public transport  for
strengthening it. It is a shame that
foreign tourists as well as Indians
from other States who come here find
that the public transport in the capi-
tal cily is hopeless; people have to
literally run after buses!

I want to conclude by saying that,
by so doing, i.e, by sharply raising
the price of petrol, Government is
setting a bad pattern and an ugly
example to everybody. For every-
thing goes in short supply what is the
way-out? Raise the price! There is
shortage of newsprint and, therefore,
every newspaper has raised the price.
If there is a little shortage, imme-
diately the price is raised, and the
burden is ultimately borne by the
common man either directly or in-
directly. All these additional levies
and duties are ulfimately shifted to
the common man; the burden is ulti-
mately passed on to the common man.
The Government and the rich people
will go on consuming any amount of
petro] they like because these minis-
ters and officials are not paying them-
selves; it is we, the taxpayers, who
have to pay for them. And the rich
travel and call it business expenses,
or through other means they pass on
the burden to the consumers.

I agree with my hon. friend, Shri
Somnath  Chatterjee, that this has
been done on the eve of electioneer-
ing in U.P. and other places, so
that it may be easier for Government,
for the ruling party, to fight the de-
mocratic opposition forces. The oppo-
sition forces and the independents
will not get petrol to go to various
places whereas the ruling party will
get it and will thus have an edge
over the Opposition parties. That
seems to be the ultérior motive and
black design.
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In our Consutitution, Article 123
mentions about the power of the Pre-
sident to promulgate an Ordinance
during the recess of Parliament. If
Parliament was in recess and the
new date of assembly had pot been
announced, I can understand. But the
date had been announced; hardly a
week was left for parliament to re-
assemble when this Ordinance was
promulgated.

There are two words in article 123
—‘immediate action; here it is said:

‘If....the President is satisfied
that circumstances exist which ren-
der it necessary for him to take
immediate action....’” he may pro-
mulgate Ordinanes....”

What was the ‘immediate action’ re-
quired? What are the reasons? The
Minister has given a catologue of rea-
sons. He has repeated what he told
us about a couple of weeks ago in
reply to a question. ‘The deficit finan-
cing is there; therefore, I have done
it. He has repeated the same argu-
ment today also. Of course, we have
also to repeat our arguments in that
process. What was the special rea-
son for Government to have an Ordi-
nance promulgated? That, he has not
told us. The only reasons that he has
given are ‘deficit financing has to be
reduced’, ‘curbing of consumption’.
But what was the urgency? Why
could he not wait between 2nd Nov-
ember and 12th November? That par-
ticular aspect—about urgency of the.
matter—,I hope, will be touched by
the minister when he gives his reply.
17.00 hrs.
= quw fese owt (2YaT)
waTafa oY, & wqa feaas w1 @wda
T fadgs gmg gt ™
FT qHAF FH FT IaT IeGTg AT el
t gz fagus wff = wwAEEd
ffa & == fq 3@ *7 gy FA
FrR G aTrgwr g1 AR faey
faal 7 gu fadas =71 9g ¥ o< faiw
fear & &5 3= & o wwfaw @A
=feq a1 gg @ &7 I § §9
F e & o A= ¥ gfod & 2 fafse
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[= 7= frare waf]
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97 39 T #7 5&@ § = Juar o=
g, AT IF A7 I A A Faam,
ST TF g6 TS BN FIFGAF F4 50
FG | A WEi A 5 ga g F
gfar 1 Fwma FH-FH T oI
T @ T A &, W A 9% 3AG
Foagaocarfas grwr g | @@
F IGiT  AGE § L5 T ) IR
2 f& g% 7war wrT g § Hfgar
FT 9%, 9 & gR 78 HeAgax
FT IO 9% §F | gEIR W H
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W F AR FY AEEEA T HE
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& fae W §—I9 F1 TOE FEA
ot qfers g s e ga A
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) wAsEmE A Fem &
NE aga fema o gf &, g
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¥ A [ F AW AT FIT WA X,
THET @A A, IT A Foarm@i a@h
& few w2z B 3w w
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fadtar g 1 # ag W € 7 a9-
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Sigh @ <TalET =Y el 3 a@
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SHRI SHYAMNANDAN MISHRA.
(Begusarai): There are not many
points to deal with. I am the
residuary legasee as it were coming at
the end of the debate. The arguments
of the Government for the issuance of
the Ordinance are to my ming comple-
tely unconvincing. The circumstances
for taking action immediately have not
been clearly establishedq by the Gov-
ernment. That has been made amply
clear by the hon. Members of the
House and I do not want to repeat
their arguments. But it bears repeti-
tion to say that the prices did not
rise to the extent that the taxation
has been imposed. Secondly, according
to the Government’s own admission
in the other House there had been no
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cut in the supply of crude by the
crude-producing countries.

There has been a strong opposition
to the issue of the ordinance for the
imposition of the taxes. I am one of
those who would say that in no cir-
cumstances should ordinance be issued
for the imposition of a tax.

In certain circumstances, I would
agree that there would be scope for
the issue of Ordinance even for im-
posing taxation—but that only in cer-
tain very special circumstances. That
could be like the occasion whepn there
is invalidation of Act and there is
going to be a vacuum which may make
the Exchequer lose quite a lot of
revenue, but not for this kind of taxa-
tion that has been imposed through
this measure, that is, by the issue of
an Ordinance. Let it be quite clear
that I would agree with the Govern-
ment only in certain circumstances,
in very very special circumstances
when there could be justification for
imposing taxes through the Ordinance.

The main argument that has been
advanced from the other side is this:
this is meant for curbing consump-
tion of petrol. But they did not quan-
tify to what extent. My hon. friend,
Shri K. D, Malaviya said, however that
the target for the curb in consumption
was of the order of 5 lakhs tonnes—
half a million tonne. This is what
bhe wanted to be diverted for the
production of fertilisers. If that is
so, then it beats me completely why
could not this quantity be taken
from the source itself for diversion
of the same for the production of
fertilisers in this country. I repeat
this half a million tonnes could be had
from the source itself. And if you yet
that apart for the production of fertili-
sers, then the country would have
borne it. Why was this call not made
upon the country? Why were the
small people like the scooter dri-
wersi, taxi drivers, tempo drivers etc.
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put to great hardships? This could
have been very easily done. We
would be very much prepared to set
apart a million tonnes for the produc-
tion of fertilisers. If you wanted,
you could take it away, but please don’t
advance ap unconvincing plea. Natu-
rally a demand had betn made. What
is, after all, the target of the Govern-
ment in so far as the curb in its own
consumption is concerned? They
should set an example I want to know
whether the Government have propcsed
a target for this or not. It had been
pointed out that much of the petro] was
consumed by the Governmen; itself.
Now, what is the target that the Gov-
ernment proposes for the curbing of
petrol consumption by Government it-

self? We would like to know about
this.
It has beea rightly said that per-

haps it has been done keeping in view
the forthcoming elections in some
States. Soon after the issue of the
Ordinance, 1 issued a statement in
the Press. Now I find that whatever
had been said on this side, has come to
be completely true. This has been done
for that purpose. The purpose is com-
pletely dishonest. One can infer from
that that the Government is going to
take to this extremely dishonest means,
keeping in view the U.P. elections.
This is the reason why the Govern-
ment brings up a measure of this kind.
What is the Election Commission
going to do in this matter? We have
got scarcity of most of the essential
commodities. What does the blessed
Election Commission have to say om
this?

SHRI S. M. BANERJEE: Then
1 will ask for quorum.

SHRI SHYAMNANDAN MISHRA:
If you want quorum, let it be asked.
What has the Election Commission
done now in this matter? There is
extreme scarcity of essential cornmo-
dities in the country and, particu-
larly, of petrol. Without petrol we
cannot run jeeps. We want jeeps,
particularly for the electicns in cur
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democracy. Has the Election Com-
mission given any thought to this
.matter? One would like to know.
How doeg the Election Commis-
sion propose to see that the con-
sumption of petrol is curbed in
the coming elections in U.P., Orissa,
Manipur and the rest? One would
like to know something about it.
Petrol is one of the major items of
consumption in the coming days of
elections. We do not find the kind of
Tegime of austerty that should be in-
augurated in the country as a result
of the totality of the circumstances
that prevail at the present moment.

In Rome, I am told, and I read in
the papers only two days back, on
Saturdays and Sundays no car could
ply. This is what is happening in
those countries which are more depen-
dent upon the use of cars. People
like me have taken to the road for
coming to the House. Probably, in
Rome it may be difficult. Even an
€lderly person like Shri Morarji Desai
walks down to the House every day
from his bungalow. That is what we
can do here. Feople in other count-
ries are more dependent on their
cars, automobiles etc. and vet they
have forgone the use of car on some
days. On week-ends namely Satur-
day and Sunday. al] the petrol pumps
‘are closed.

I would like to know whether in
our country any similar steps have
been undertaken. Where is the re-
gime of austerity here? There is in-
deed the regime of luxury and of
over-consumption. This regime of lux-
ury and over-consumption is writ
large on the face of the hon'ble gentle-
man sitting on the other side of the
House. They look prospersous in every
‘way and yet they say that they are
going to check consumption.

Where is the regime of austerily
which one would like them to inject
into the psychology of the country?

SHRI S. M. BANERJEE: Except
‘Swamiji.

SHRI SHYAMNANDAN MISHRA:
But his turban also could be shorter.

A
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Even in Paris, I am told, they have
undertaken such austerity measures.
Paris is the city of luxury, as they say,
and yet even there they have taken
such measures. But has Delhj taken
any austerity measures? That simply
would not happen under this regime.

Another important question arises
namely that in future also, the petrol
position 1s going to be extremely diffi-
cult. I do not have time to go into
all aspects of petrol production and
consumption in the future. But I
would like to stress this much that it
has been emphasised by all experts in
petroleum that there is goiig to be an
exiremely difficult position with regard
to petrol in the days to come. If

this is the situation that seems
to loom large on the horizen, then
Government must be asked what

their plan for the sources of energy as
a whole is, and whether they have
given any thought to this aspect. and
how they propose to switch over to
other sources of energy. But how can
they switch over to other sources?
they have made a mess of the entire
economy, and coal is found to be in
an absolute mess at the present mo-
ment? If one has to curb petrol con-
sumption, at least one could turn to
ccal in some ways. one could us?
coal at least in place of gas. But
coal itself is in great difficulty. So,
we would like to know whether G-v-
ernment have any plan for the utilisa-
tion of the alternative sources of
energy, if petrol is going to be in short
supply.

In conclusion, I would like to say
that this is nothing less than a tax on
the people for the thorough mis-
management of the economy by Gov-
ernment. This is the price that people
will have to pay for an inefficient Go-
vernment which has been responsible
for the extremely difficult situation or
the desperate financial situation that
the country is facing. It is for that
purpose that Government are taxing
the people. It is not for the economics
of petroleum or anything of that kind.
The specious pleas which the Govern-
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ment have put forward for this mea-
sure we would like to oppose with all

the strength and vehemence at our
command.

So, I support the resolution moved
by my hon. friend Shri S. M. Banerjee
and I oppose the Bill that has been
brought forward by Government.

SHRI YESHWANTRAO CHAVAN:
I have heard with care the speeches
made on both the Resolution of Shri
Banerjee’s and the motion for conside-
ration of the Bill that I moved. By
and largz, we have been hearing some
of these arguments for the second time
or third time. Most of the arguments
are repeated. But there is no remedy
for it because the discussion on this
subject has be:zn more than once;
therefore, it was quite possible, inevi-
table, that the arguments were
repeated.

The first point raised by some mem-
bers was, what was the emergency or
urgency of the Ordinance. Though
Shri Shyamnandan Mishra the oreti-
cally accepted the necessity of an Or-
dinance, the question raised was whe-
ther this was necessary in this parti-
cular case. That was the point made:
what was the immediacy for this,
why it could not w=eit from 3rd
November to 12th November.

Another point raised by another hon.
member was: why is it that we waited
from the middle of October till the
beginning of November? I can only
say that we were watching the situa-
tion and once we made up our mind
that it was necessary, once we came
to the conclusion that we had to do it
immediately, it was not possible to
wait till the process of moving a Bill
here and getting it passed, because,
really speaking, it takes a little longer
time.

Then again, when a certain interna-
tional situation was developing, it was
very necessary that Government had
to act. ‘When we came to that conclu-
sion, we thought this was a sufficiently
strong reason, a justifiable reason, to
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go to the President with an Ordinance.
I think this is the reason that we have
given from the beginning. I still
would like to stand by that argument.
This was a most important and urgent.
reason for going in for an Ordinance.

SHRI S. M. BANERJEE: Why was
it done during the night?

SHRI SHYAMNANDAN MISHRA:
They are acclimatised to such things.

SHRI YESHWANTRAO CHAVAN:
Another point just now made by Shri
Shyamnandan Mishra was this. If it
was necessary for the purpose of pro-
ducing fertiliser to take a certain
quantity for the production of naptha,
it could have been done without even
resorting to this. My only argument
—I do not know whether I would be
able to convince him with it—is that
this is again a question of making an
assessment of the situation. Suppose
we had done it. By merely taking
away frem the supplies without in-
creasing the price without making use
of the price mechanism to control con-
sumption. i’ we had done that, it would
certainly have added the same difficul-
ty of getting petrol and at the same
time. people would have been required
to pay a price higher than what they
are paying now.

SHRI SHYAMNANDAN MISHRA:
Why?

SHRI YESHWANTRAO CHAVAN:
By blackmarketing. If we merely
create a shortage—this will certainly
create a  shortage—that will be the
result,

SHRI SHYAMNANDAN MISHRA:
Even now it is so.

SHRI YESHWANTRAO CHAVAN:
Therefore, I do not think that would
have been of any practical use.

Another point made by Shri Chat-
terjee, was about crude being utilised
for petrol: so petrol consumption will
not help for this purpose. I think this
point was very effectively met hy Shri
K. D. Malaviya and so 1 do not pro-
pos> to repeat the same argument al~
ready made.
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The other argument was: if at all
we wanted to reduce consumption of
petrol, why did we not go in for ration-
ing? This is a point repeatedly made.
As you know, rationing involves heavy
administrative responsibilities because
it also means guarantee of certain sup-
plies.

SHRI SHYAMNANDAN MISHRA:
You can guarantee to the small man.

SHRI YESHWANTRAO CHAVAN:
It is very difficult to do so. The
basic idea of rationing is to guarantee
certain supply. In the changing oil
supply situation in the world today
it is very difficult for any government
to make any guarantee about supplies.

SHRI SEZHIYAN: Reduce
guaratee.

the

SHR1 YESHWANTRAO CHAVAN:
You just cannot go on reducing, once

You accept the administrative respin-
sibility.

SHRI DINESH JOARDER (Malda):
You are reducing tht food supply.

SHRI YESHWANTRAO CHAVAN:
Food is different from petrol in many
respects. You cannot take one com-
modity for comparison with every
commodity. Because without food, we
cannot get on at all. At least one can
say. whether one likes it or not that
at least 70 per cent of the population
today can do without petrol. You
cannot say that about food. Even
though we cannot always make a
guarantee about the supply, we must
go in for a certain amount of supplies
of food. We cannot help it.

SHRI S. M. BANERJEE: Kerosene
0il?

SHRI YESHWANTRAO CHAVAN:
About kerosene, there are different
reasons. As far as kerosene is con-
cerned we are trying to make supplies
in the rural areas as effectively as
possible. Possibly, in your State of
Uttar Pradesh, you gowand see what is
the supply there.
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SHRI S. M. BANERJEE: For another
three months we will have no trouble.
I can assure you. -

SHRI YESHWANTRAO CHAVAN:
This is again a political prejudice;
nothing more than that. Mr. Shyam=
nandan Mishra said that his first re-
action was to say that this was merely
done with a view to the Uttar Pradesh
elections. And all the other Opposi-
tion political parties have agreed with
him. This is as good as saying—if
we can logically extend this argument
—that the whole oil crisis was created
by the oil-supplying countries for the
Uttar Pradesh election!

SHRI SHYAMNANDAN MISHRA:
You have yourself said in the other
House that there has been no cut in
the supplies.

SHRI YESHWANTRAO CHAVAN:
We gave an assessment about the pre-
sent situation; what the present situa-
tion is. In the case of sophisticated
commodities like oil, the situation
varies from week to week if not from
day to day. When it is a question
where in I am asked to give an assess-
ment I give my own assessment as it
exists on that day. Possibly, it may
be or may not be the same tomorrow-

Mr. Sezhiyan also made a reference
to my statement that I made in Kerala
immediately after the ordinance was
issued. 1 was in Kerala on the 4th
November. practically the very next
day after the issue of the ordinance.
There was again a talk that there was
going to be another additional does of
price-hike, and I thought it was un-
necessarily creating some sort of scare.
And therefore, not only to remove
that scare but in my own assessment
there was no possibility of any increase,
and it has not increased so far. There
was nothing unrealistic about it or
untruthful about it. I was giving my
own assessment at that moment, at
that point of time.

SHRI SEZHIYAN: The Minister of
Petroleum and Chemicals gave a diffe-
rent statement, different assessment.
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SHRI YESHWANTRAO CHAVAN:
He gave another assessment after some
time. But he also gave a warning
that there was a possibility; he was
asking the State Governments to pre-
pare themselves for certain adminis-
trative preparations. Naturally he
gave his own assessment at that time.
Certainly, I know that the price-rise
in petro] has affected the small, middle
class people; I do not deny that posi-
tion. Some of the Government em-
ployees use scooters and sometimes
their cars, etc. They certainly have
some difficulty about it and we have
all sympathy for it. All of us are
suffiering. Mr. Mishra asked what we
are doing to curb Government con-
sumption.

SHRI SHYAMNANDAN MISHRA:
What is the target of your curb?

SHRI YESHWANTRAO CHAVAN:
It is very difficult to say what the tar-
get could be. It is no use merely
putting a target but we have certainly
asked them to see that consumption
will have to go down. We have put
certain restrictions on opurselves as to
what should be the consumption as
far as the Ministers are concerned.

SHRI S. M. BANERJEE: Ask the
Ministers to use taxies and not cars
for one month; you will see the diffe-
rence,

SHRI YESHWANTRAO CHAVAN:
If you start that, you will be using
more petrol.
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for Proc. and Dist. of

Foodgrains (H.A.H.)
We are a democracy and in the mat-
ter of conservation of such things,
when I speak on behalf of the Govern-
ment, I must not give an impression as
if we are going to do something
which we are not proposing to do. 1
will have to be very clear about it.

SHRI S. M. BANERJEE: What about
taking over of the foreign oil com-
panies?

SHRI YESHWANTRAO CHAVAN:
I think that was very effectively ans-
wered by Shri B. V. Naik who spoke
on behal! of our party. He certainly
gave a very effective argument for that
matter, I do not want to repeat it.
It is not our present intention, what
is the use of merely saying ‘nationali-
sation’? For every trouble nationali-
sation is not the remedy. If it comes
and when it comes, whep it becomes
necessary, one can always think about
it. It is not our present policy. Sir,
I have given my reasons.

SHRI S. M. BANERJEE: Sir I have
listened to the debate. ...

MR. DEPUTY-SPEAKER: You can
continue tomorrow we take up half-
an-hour discussion.

17.31 hrs,
HALF-AN-HOUR DISCUSSION

States having own agencies for pro-
curement and distribution of food-
grains

SHRI P. M. MEHTA (Bhavnagar): 1
have raised discussion to get a clarifi-
cation regarding the policy of the
Government of India op, the procurc-
ment and distribution of foodgrains.
The Food Corporation of India is the
principal agency for procurement and
distribution of foodgrains for the
States, The House will recall that there



